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House’s tune Tb«^jn*fai provide that 
if  any privilege motion is rejected, it 
is open to you to come and discuss 
with the Speaker and satisfy me to 
revise the matter Certainly, I am 
open to conviction if you have tne 
material

Therefore, kindly do not utilise the 
House’s time on this

SHRI JYOTIRMOY BOSU Sir 
what I want to ask is about what the 
publication of the United Nation  ̂says

MR SPEAKER Have you to take 
up the matter and take the time of +he 
House*?

SHRI JYOTIRMOY BOSU I have 
an apprehension Sir that you ha\t 
not been properly briefed

MR SPEAKER You come and brief 
me I will consider it

SHRI JYOTIRMOY BOSU Sir, six 
days have passed

MR SPEAKER It is upto you to 
come and first satisfy me that you 
have a pnma facte case That has to 
be done m my Chamber Please see 
the rules

SHRI JYOTIRMOY BOSU Sir, I 
have listened to you with all the obe­
dience at my command The question 
js this Within the limited time of the 
House, it is very difficult for us be­
cause you would appreciate our diffi­
culty also (Interruptions)

SHRI S R DAMANI (Sholapur) 
Sir, I  rise on a point of order Let 
him come to your Chamber and argue 
instead of wasting the time of the 
House {Interruptions)

MR SPEAKER That is what I
have been saying Kindly follow the 
rule Please come to me and satisfy 
me 1 am willing to be convinced

SHRI JYOTIRMOY BOSU It is 
very difficult job

SHRI SAUGATA ROY (Barrack- 
pore) Sir, I rise on a point of order 
on 37/ Su, in today’s bulletin, part 21 
you have said only those matters 
which had been previously permitted 
by the Chair under Rule 377 wil be 
raised at Zero Hour and no other 
mattei under Rule 377 will be raised 
at Zero Hour Sir, my point of order 
is, if I give notice under Rule 222 as 
I have given against the Finance Min­
ister for by-passing the Parliament 
in stopping the work of the Banking 
Scrvice Commission, that does not fall 
unde Rule 377 and under Ire new 
regulation that you have made for 
Zero Houi I cannot raise it So, what 
should I do for raising it as a privilege 
issue’

MR SPEAKER The rule is well- ( 
defined You can come and discuss 
with me m my Chamber

RE QUESTIONS

SHRI JYOTIRMOY BOSU Sir, m 
regard to the legitimacy of certain 
observations made by me during the 
Question Hour may I take the liberty 
of acquainting the House with full 
facts’

Yesterday when I wanted to put 
supplementanes on behalf of Shri, 
Dinen Bhattacharya, M P  who autho­
rised me to put the question on his 
behalf, you made the following ob­
servation

“Mr Speaker Question No 824

Shri Jyotirmoy Bosu 823

Mr Speaker We will come to it 
in the second round.

Shri Jyotirmoy Itosu Do not pass 
on quitely without say mg that If 
you read page 29, you will gee that 
you can also permit a Member to 
ask a question standing in the name 

f of another Member, i f  «o authorised 
by him
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Shri Jyotirmoy Bosu. You were 
good enough to call me the other 
day

Mr Speaker I never called you 
Please show me any precedent I 
never allowed anybody

Shri Jyotirmoy Bosu You have

Mr Speaker Your memory is not 
correct

Shri Jyotirmoy Bosu You are 
taking a gieat risk

Mr Speaker I know that

Shii Jyotirmoy Bosu I will estab­
lish it tomorrow

Mr Speaker Please ”

i f  you will kindly refer to the pro­
ceedings of the House dated 14-4-1978 
(Pai.es 25209-10), you will notice the 
following

‘ Mr Speaker Shri Jyotirmoy Bosu 
—He has been authorised by Mr 
Somnath Chatter] ee to ask a sup­
plementary on his behalf

Shri Jyotirmoy Bosu M ay I know 
from the hon Minister whether m 
the public distribution system which 
was being gradually dismantled

Mr Speaker He has told that *

MR SPEAKER You have made 
your point

SHRI JYOTIRMOY BOSU I am 
trying to assist you

MR SPEAKER I  must be saved 
lrom that assistance

SHRI JYOTIRMOY BOSU Sir, now 
I  draw your attention to ‘Rule 49 last 
sentence after ?  I quote

“and may also permit a member to 
ask a question standing in the name 
of another member, d so authorised 
by him*'

You would not put me in the same 
basket with others where a person is 
not saving a written authority Rule 
48(J; is meant foi those who do not 
tauy authouty The operative part 
oi uuk. 49 1 clear that a person who 
has an mthonty has a right to put 
supplementary On 14th April your 
dn cction or decision was very correct.
* ( sterday so m friends on the Con- 
tie s benches shouted too much and 
they derailed you I am not going to 
lake up a quanel with the Chair on 
this issue I only beg of you that in 
fuluie if any Member against whose 
name the question is in the list is 
given a written authority to another 
hon Member hp should be allowed to 
put supplementary in the first round

MR SPEAKER Mr Bosu has rais­
ed two points Fust, when a person 
is authorised to put a question on be- 
hait of the questioner who is absent 
in the House he should be guen a 
chance in the »ame round’  This 
nidttei has been decided at> far back as 
11th September 1951 The Speaker 
has feivcn a ruling that if a Member 
who vas given notice of a question is 
absent and if he has authorised some­
body eke to put a supplementary he 
can do so only m the second round 
and not m the first round That rul­
ing has been followed right from the 
beginning Theiefore there is no 
necessity to change it So far as the 
second precedent is concerned again 
Mr Bosus memory has failed him

SHRI JYOTIRMOY BOSU Not at 
all, Sir

MR SPEAKER Last time what 
happened was thn two persons gave 
notice of a question The first ques­
tioner was present The second 
questioner Mr Somnath Chafrerjee, 
was not present He authon od Mr 
Bosu to put the supplementary What 
Mr Bosu was allowed was to put a 
supplementary not the q lection 
There has been no contradiction at 
all
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SHRI JYOTIRMOY BOSU X was 
allowed because I  had the authority 

(Interruptions)

MR SPEAKER Only the supple­
mentary and nothing else wag allowed

SHRI JYOTIRMOY BOSU Sir, I 
want your obsecrvation on this This 1b 
a very important matter

MR SPEAKER I have made my 
observation

SHRI JYOTIRMOY BOSU This is 
a very important question There­
fore, you should kindly make an ob­
servation today A direction should 
come that those who have written 
authority from the Member concerned 
should be allowed to put a supple­
mentary

MR SPEAKER In that case, they 
will be allowed to put a supplemen­
tary only m the second round

1212 hrs

MATTERS UNDER RULE 377

(i) Reported unemployment or seven 
and a half lakh apprentices
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(n) Need fo r  setting up or more 
ALCOHOL BASED INDUSTRIES IN U ttar
Pradesh

SHRI SURENDRA B1KRAM (Shah* 
jehanpur) Sir, under Rule 377, I  
would like to mention the following 
matter of urgent public importance, 
that is, the use of excessive alcohol 
produced in Uttar Pradesh

The Uttar Pradesh State produce* 
almost half of the total alcohol produc­
tion of the country that is about 150 
million litres per year This quantity 
of annual production of alcohol in UJP. 
is bound to increase substantially 
during 1978-79 sugarcane season and 
onwards. The consumption of alcohol 
m U P is lessor than this huge produc­
tion and, therefore, there is great
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